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(b) if 10, wbat is tbe nature of tbe including a proposal to reduce tbe number ' 
mov.ementj of judles in eacb Tribunal from 3 to I. 

I'" The proposal is u'Dder consideration. 
,(c) GovernmeDt's reaction in this 

reaard? 

THE MINISTER OF STATB IN THE 
DEPAR.TMENT OP STArBS (SMal 
OHULAM NABI AZAO) : (8) Yes, Sir. 

(b) and C c). Accordinl to the infor-
mation received from the Government of 
West Benlal the Uttar Khand Oal haa been 
demanding a formation of a separate 
Kanltapur State coveriog sonle area of 
West DenIal and also the recognitio~ of 
Kamlapuri laolu8ge. The demand of 
the Uttar Khclnd Oal is mainly for tbe 
betterment of Cooch ... Rajbanshi ,ommunity 
and seeks certa in socioecononlic benefits 
for them. The Central Government and 
the State Government are seized of the 
matter. 

Amendmeat 01 the Illeial Migrants 
(Determioatlon by TribuDals) Act, 1983 

4108. SHRI ABDUL HAMID: Will 
the Minister of HOME AFPAIa.S be pleased 
to state : 

(a) whether the COD stitution of the 
Tribunals set up under the illegal Migrants 
(Determination by Tribunals) Act, 1983 
is beiDa changed b)' reducina the number 
of judles from 3 to 1; 

(bl if so, tho reaction of Government 
thereon; , 

(c) whether ASlam Government is not 
renew,inl the contract made with judae 8 
of Tribunals recruited from nutside Assnm: 
and 

(d) if so. 'the reactioD of Government 
thereto ? 

THE .MINISTBll OP STATE IN THE 
DBPARTtAENT OF STATES (SH,Rl 
OHULA,M NABI AZAD) : (a) and lb). In 
pur_co of tbe Allam. Accord. the State 
Oovernm.nt of Aa18:m have IU'IOIted 
ceJtain amendm,enta to the Incp1 Mi&la.nta 
(Determination b)' Tribunala> Act, 1983, 

(c) According to information available, 
the Assam Government have not renewed 
contracts of ou t side judges on expiry of 
the term. 

(d) The matter has been taken up with 
the St'ilte Government. 

Care of Destitute Children 

4109. SHRI JAGANNATH 
PATTNAIK : Will the Minister of 
WELFARE be 'pleased to state: 

(a) whether, there is no private resi-
dential home for taking care of the mentally 
retartded children in Delhi: 

(b) whether the keeping of a mentally 
retarded child under the exclusive care of 
a well established institution helps the 
child and parents alike; 

(c) whether Government propose to 
seek ca.operation of psychologists, 
ps)chaitrists, neuro-physicians and surgeons 
for giving parents proper guidance and to 
organise workshops for their benefits; 

(d) whether it is a fact that Govern-
ment-run institutions are a1most asylums 
for destitutes as they lack the family 
atmosph,:re; 

(e) if so, the reaction of Government 
in th is regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
OIRDHAR OOMANGO) : «(\) No, Sir. 
Some voluntary organisations are running 
residential homes for mentally handicapped 
children in Delhi. 

(b) Well established institutions are of 
help to mentally handicapped children but 
they cannot be substitutes for parental 
·carc. 

(c) Such cooperation is, by and large. 
8vilable ,in Government institutions. Wen· 
oJpniaed private institutions also bave 
'\l~h 1D\llti-oisciplinary staff. 




